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CORAM:         HON'BLE MEMBER (TECHNICAL),RAJU 
                      HON'BLE MEMBER (JUDICIAL) ,SOMESH ARORA 

 

FINAL ORDER NO.A /  11153   /2023 

 

                                                                         DATE OF HEARING: 12.05.2023 

                                                                      DATE OF DECISION: 12.05.2023 

 

RAJU 

 
 

This appeal has been filed by M/s. Gopal Glass Works Ltd., against 

confirmation of demand of Customs duty on the ground that the appellant 

had not submitted proof of fulfillment of export obligation.  

 

2. Learned Counsel has filed a miscellaneous application to submit the 

EOD Certificate received from the DGFT. The said certificate was not 

available before the Lower Authority.  
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3. In view of the fact that EODC certificate has been submitted by filing 

miscellaneous application, we are of the opinion that the same needs to be 

examined by the Lower Authority. The impugned order is set aside, the 

matter is remanded to the original Adjudicating Authority to decide the case 

in the light of the EODC certificate received by the appellant. The 

miscellaneous application is allowed. The appeal is allowed by way of 

remand. 

 

 (Dictated & Pronounced in the open Court) 
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